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TO,

"ARTMENT OF FORESTS AND WILDLIFE

QFFICE OF THE DEPUTY CONSERVATOR OF FOREST

CENTRAL FOREST DIVSION , KAMI.A NEHRU RIDGE
DELHI-07 (PH:- 23853561)

THE REGISTRAR,

THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, FARIDKOT HOUSE,
COPERNICUS MARG, NEW DELHI - | 10001,
E-MAIL: JUDICIAL-NGT@GOV.IN

23:UB:— ACTION TAKEN REPORT ON_BEHALF_OF DY.
ONSERVATOR OF FORESTS (CENTRAL) APROPOS TO

HON’BLE NGT ORDER DATED 09.04.2024 IN O.A: 335/2023
TITLED PRAMOD TYAGI & ANR VS. STATE OF NGT OF I)ELI-E

& ORS.

MOST RESPECTFULLY SHOWETH:

1.

The present action taken report is being filed in compliance of order
of the Hon’ble NGT (Principal Bench) dated 09.04.2024 in O.A:
335/2023 titled as “PRAMOD TYAGI & ANR VS. STATE OF
NGT OF DELHI & ORS’ apropos to violation of tree

felling/transplantation permission of 495(327 Felling + 168
transplantation) Nos. of Trees granted to the Spl. Commissioner
(Transport) Transport Dept, GNCTD 5/9 under Hill Road, Delhi-54
vide permission dated 18.12.2019 for construction of Cluster Bus
Depot No 01. A copy of the tree felling/transplantation permission

dated 18.12.2019 along with Terms & conditions of the same is

annexed herewith as Annexure —A

[t IS submitted that a letter vide No.
18/NFD/TC/Felling/19020/1336-1337, dt 25.06.2024, the amount
of Security Deposited by user agency has been forfeited in
compliance to the direction of Hon’ble NGT and the user agency
was directed to deposit the additional amount of Rs. 40,18,500/-
(Rupees Forty Lakh Eighteen Thousand Five Hundred only) for






























